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•Hois'fei© Ml'. Jmtiee M.-Eama<sfeaisdfaa, Vice-CSiairmaii |J|
Hosi'fete Mffv Sliaii©?xdm- Fasdeyi Member fA)

1. Jumor Engineer's Association ,
CCW, AIR Sf'i Floor» Soocima Bhawan,
HeW Ddki tiirou^ its Gsaeral Secretaiy,
Sbii Hemaiit Kmnar Joahi.

2. Jo^udear Singh
Arch. Asstt, Grade I, CCW,'ABRj
SA-II Unit, 2"'̂ Floor, Soochna Bhawan,
Newr Delhi.

3. Keival Singh
Arch. Asstt, Gr.n, CCW, AIR,
SA-n, Unit 2"*^ Floor, Soochna Bhawan
New Delhi. -Applicants

(ByAdvocate; Slii-i S.M. Garg)

S...,,
I

1. Shri S.K. Arora,
Secretary,

' Miiustry of Information.<& Broadcasting,
Shastri Bhawaiij Newr Delhi-110001,

2. Shri Brijeediwar Singh,
Chief Executive Officer,
Prasar Bharati Broadcasting Corporation of India,
Doordarshan Bhawan, Mandi House,
Nfw Deliii-110001.

3. Sln-i S.K. Mahmdra,
Chief En^eei:-!, CCW,MR,- .
2nd Floor, Soochna Bhawan,' _

New^Dellti. - . -Respondmts

(By Advocate: Slivi S.M, Atii) , ^



I

: . •- ORDER fOmll

Mr. Justice M, B^amaeligia-draa. YG|J|

It is argued by Siiri S.M. Garg, counsel for the applicant that there

has been willful disobedience on, tlie pait of the respondents aswould be

seen &om tiie counter reply.

2. They have gone back from liie stand adopted at the time of
Cj^ IJ'Z^ • * t * J.*

disposal^ Counsel for respondents submits that Original application was
disposed of on 21.02.3006 with a direction to respondents to pass

appropriate orders. Ho\v rmpondetits have passed final orders on

12.02.2008. A copy of the saoie has been handed over to counsel for

applicant today. It may not be within our jurisdiction to sit over the
order in these proceedings,

3, In the circumstances, the present contempt petition is closed with

liberty to the applicant to seek remedy as admissible under law, and even

by an OA, if so advised. Notices issued to the respondents are

^discharged.

Fa«dey)- • . P- Ramae&aadma|
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